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JODHPUR BENCH, JODHPUR 

ORDER SHEET 

APPLICATION NO . .......... : .............. OF 

Respondent (s) · 

Advocate for 

Respondent (s) 

Orders of the Tribunal 

OA NO. __ /2012 (Dy.No.446/2012) 
Date of Order: 01.06.2012 

Mr. B.P.Rajpurohit, counsel for applicant. 

From the two defects pointed-out by the Registry, the second 

defect relates to the placement of the order at the appropriate 

place which the applicant shall carry-out before the next date. 

The another defect is that the applicant is admittedly below the 

age of 18 years. However, the learned counsel for the applicant 

submits that there are provisions and even the posts in the. 

Department where appointments can be made at the age of 16 

years. The learned counsel also assured that he would produce 

the relevant provisions in respect of his submission on the next 
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